The Chairperson and other Member of Police Accountability
Commission (Remuneration, Allowances and other terms and
conditions of Service) Rules, 2007

Along with Notification dated, 17.03.2021
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ir exercise of thg powe. s Sonferred I ub ~section (3) of :ecﬂon 62 of the T ripura Police Act,

26C7 (No. 6 of 2007}, {

‘-‘jtale Government hereby makes the follbwimg Rites, narmely : -
‘il
1. Short title aum c:ummﬂ_ncemmem o . 4
{‘I)' ~These Ry ies may be cailed the Chairps rson and Ofiyar Muﬁmhlﬂrs of Polize
Accou.ataﬁnhty Ct mmis ssion (Rer: nunerat:on Aiiowmres and Dthe Terms. and Conditions

of Service} Rulés 2007 , 3‘ 7o o g

(2} . They shd‘ll come inta farce on the datft of ’hF o ﬂ]\!ﬂblicaﬁﬁﬂ in official gazetis,
Defmatmm : i Eive: s Fmﬂes Lmdess thne cornifext wll;herwme: N'i qmms -

@  Act mearsthe Tnpura Pol weA ot, 2007 {Nt. € of 2007)

{b} Cmnmﬁmﬁm means State ievef Police Amnuntabllny {cmmi ssion {‘the Poixce
Ct:mmf'*w nn jeors ftuted umder ._»ec:tron uQ of the Tﬂpura Po!ice Au ; 2007

80

E (cj ' Chmrmr@: nn means the v..hafrpuscm of the State fevel Police Af‘cc:untabxhy
Commav,.uan ('the Palice Commnc.smn’) appointed by the State Gov srnmant under Section
60 of the Tripura Flolice Act, 2007:

C{dy Member "1 ieans membemnf the,- State level Falice Acc'mmtcii uhty Commission {'th=

Police Commissio 1) appointed by the' State f:ovemment under Sg _.tlon 60 of the Tui ipura
i

¢ F’GIICE‘ ﬁr.ct 2007 — e

i {2) ﬁaII other we rds amd expn:*seuoné used in thegss Rules byt n'ot'deﬁhled shall have the .
i - same meanmg ag asqignea? to themi in the Ac! '

5 I
3. Salary ang A.Mcmwam ces - S s L
{1 Sahry and alio vances of ( h.auperson . . (,."'
{i) The Bdfdw ind a!ﬂawames af .the Chan per';o 0 siall be the S& me as aclmlsrsﬁb!e to a
f serving ludge of the High Court undeu 1he Hfgh ("outdeges (cu.ndlttm of se.’vncw) Act, 1954,

Provided that the . .alafy of 1‘}:9 t;hamperson shall bo reduced by if g amoum‘ of pem';mn
. chrept the dmmmi of deamesﬂ; refief / aﬂc'wance be ng a'rawn by him with his pension as
- - retired Judge of ihe- High Court, ,
‘ Pfavidai:l' furthey thit if ha wants o d;aw DA as C;nm erson he shalf zease fo draw DA/DR .
adrmf;smle o him & &5 refired § ;ua Qfé- of the Hfgh bourt

.
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Tripura Gazette, Extras.ordin.ﬁilzy Isstie, July 24, ,iOD/ AD.
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(i) “The Chairperson shail be entltleu to all o’ﬁ'=r per qmr it23 and ame nme 15 al par with a
serving jud je of -—i:gh Court admissmlo ro hnm under the H igh Court Judge< {conditons »f

service) Ac, 1954, S _ ¢

(2) Salary ind A“OW?QEE.} of f\ﬂer*.nfocrs i
. AMombe:, appointed under S Section 60 (b) of the'Act sliall be entmed Io receive if 2

‘salary and allowances as adrms«":ble 10 the pest / grade held by him‘at the Iume of h§

retirement, : ) . "

Provided iat the salaly of ¢ uch member shall be reduced by the dmoum‘ wf pensic 1
except the nmounz‘ of deamess refief / altowcwce bem g drawr by-him with his pension &3

= n=f:re=d Pohc =Y C‘ﬁfc-er

: F"rma”ded fither that it he wants to draw D4l as Member 2 shall cease o draw DI

adrmissibie 1) mm a8 r:eﬂrea‘ F 'o!:ce Oﬁ‘ foer

:

E {iiy He 512l be entlthcl to mher pers ch;fie ind amemt;os ci par w;tn as en:;_fi'ng oi’fi'}:errc:

e S S———— ——

the rank hell by nirn at the time of his refireraert.

(idf) A member aﬁpbﬂni‘ed under Section 6() (cr) of the Act .l alf be enmled ta the salan

~and allowary es as admmnble o thP post /gi ‘adz held by hum & the t|me .of his refirement,

Provided thcz’ fthe “aﬁar}' f:af .s.uch memi'rer shiil be reauges oy a‘ht, amoum or pens:..ar
excapt the anount of deamess refief / En”owame bemg u’rawﬂ by him W.fl‘h his pansion as
refired office:, ' = - . -

Provided . Furher that if he wants to draw 24 as Membpr fe shaM cease o draw DR

acfmifs s:br!c' to hi:m as refirag crfmer of the govnu ment, -
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(i\{fi He‘ 3 hai! be entitled to other perouis te and ameaner 4t par with a servir n; officer

of the ranl: e M by him at the iime of his retiremant,.

(Vi Two sther members apvpoin'led undar § z>cttr)n 60 {c) of he Act SN MI be entitied {0

receive renun “ratmn atthe rate of Rs.10, 000/- e men'-‘.em durmc their term in the: cffice

A

medﬁd thrt the memb.-=r 50 .appn.);ntwﬂcﬂ after teilremenﬁ from guvemm.‘—-ﬂi service shall -

be enl Hed to ;afanf and allowairces at par w th a serving officen of the rank held by him /

her at Lhe iams of rc»tn’eim-mt

Alen pmwdﬂt‘* Hhat she sal .a,rjx of such mdimber ghall be reducen 2y the amcunt of pension
xcept the arount of deamess relief / alowance, being drawn b ¢ him with fils pensk: g

« &2

ratived aficer. . : : ]
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Pravided furthsr thet i ke WA icx‘ dral DA as Member hs shelf ceas2 fo draw DF
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2 Pravaed 8o attoyvaances
(1) The Cheirperson shall be ‘entided to L avieling allowz ces at per with a servir g
dce of High Cowt for avery ;rumey performsd by him for ihe pu; posea of ativ n1r17cr tte
meeting or for the uurpnasﬂ of mnencmq { evary business cona scted with hrs#"m‘rfy fromhs
ustial placesif nwdenca_- lo the 'pfacp where the mefﬂtpm; iz.to lbe hetd or the olher

businasgs 18"t ihP tn nsacied and for the retum jourrey from Suci plac'e to his usual piac‘e of

resivence. . \ ’
|
]

- (2} ° The ol er members shait %e entilled to ravelling ailoveince at par with a servin §
. officer of the rank held by the E}ﬁembe@‘ at the time cﬁ“ relir sment for the purpose of
aftendling mee ing of the Commisnslon orfar tre ;|:nuu51:rose of affer ding™o any other busines s
connecled witt his / her dutles as)Member from his / har usuzl place of ;resiwc{ea:r'acr-:s to thi: 4
place where th2 mesting is 1> be r{eid or the other business g o bo transacted and for e §

return journey -Tom such place to His / her usual place of re esidar ce.

Provided that inembers appointed under Section 50 {c) of the Act after retirement fron
government se vice shall be entitfed to fravelling elffowance at par with a serving officer o
the rank held ny him/ her af the ."ﬁmre of retirement and memiers appointed from othe:
walks of fife shall be entified lo ﬁravpifmgl aliowance at the rate admissible to Secrelary .

Commissioner . the Stafe Gmnsem‘mca.'m‘. ' ”Ut [
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
HOME DEPARTMENT

No.F.57(1)-PD/2018/836 Dated, Agartala, the 16th March, 2021.

NOTIFICATION

In exercise of powers conferred by Section 62(2)) of the Tripura Police Act, 2007 the
State Government hereby re-appoints Honble Justice, Shri S.C. Das (Retired) as
Chairperson of the Tripura Police Accountability Commission for a period of 3(three) more

years.

2. The terms and conditions of service shall be as provided in the “The Chairperson
and other Members of Police Accountability Commission (Remuneration, Allowances and

other terms and conditions of Service} Rules, 2007 notified on 20t July, 2007.

3. His term shall commence w.e.f.20.04.2021.

Ggvernment of Tripura

To

Hon’ble Justice Mr.S.C. Das (Retired),
Chairperson,Police Accountability Commission,
Kunjaban,Capital Complex,Agartala.

Printed at the Tripura Government Press, Agartala.



